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GOVERNMENT OF BIHAR
e-Court Fee

DATE & TIME : 12-JUN-2021 10:39:24

NAMES OF THE ACC/ REGISTERED USER : SREI INFRASTRUCTURE FINANGE LIMITED
LOCATION : CIVIL COURT.CHAPRA Q,K
e-COURT RECEIPT NO : BRCT1237F2135K729 \“\

e-COURT FEE AMOUNT :

BIHAR COURT FEE

BRCT1417900F2146L
14-JUN-2021
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